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12.52 hrs.

Title: Discussion on the Finance Bill, 2008 (Discussion not concluded).

MR. SPEAKER: We now come to a very important item of business and that is Item No.14, Finance Bill, 2008.

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, I beg to move:

"That the Bill to give effect to the financial proposals of the Central Government for the financial year 2008-2009, be
taken into consideration."

MR. SPEAKER: Motion moved:

"That the Bill to give effect to the financial proposals of the Central Government for the financial year 2008-2009, be
taken into consideration."

The time allotted for this is eight hours. Shri Swain, I will listen to you on the TV.

12.53 hrs (Mr. Deputy-Speaker in the Chair)

SHRI KHARABELA SWAIN : Sir, I welcome you to the Chair.

MR. DEPUTY-SPEAKER: Thank you.

SHRI KHARABELA SWAIN : Sir, since it is the Finance Bill, I shall deal with two of the taxation proposals first and deal with the
contours of broad economic policies later.

The hon. Finance Minister during his Budget Speech this year mentioned that people utilize their ill-gotten earnings through
anonymous contributions, that is gupt daan, in building educational institutions, medical colleges, which are run commercially
and these covert methods are adopted through charitable institutions and that they had rightly been taxed at the rate of 30 per
cent. I have no objection to that. The intention of the hon. Finance Minister is pious. But, there are genuine charitable institutions
which run Goshaalaas, orphanages, old-age homes, etc., and which collect donations from the common public for that. In India
there is a tradition to make gupt daan by the people. People make donations without making their names known.[KMR23]

In this case also 30 per cent tax is being charged on that gupt daan which is actually made for a very pious and good
purpose. My question to the hon. Finance Minister, through you, Sir, should these people be taxed at the rate of 30 per cent. The
intention of the Government should be to separate the chaff from the grain, to separate the right from the wrong and to punish
the bad and the guilty while awarding the good. So, my appeal to the hon. Finance Minister is to find out a way and amend the
Taxation law suitably so as to exempt a genuine gupt daan, anonymous contribution to the charitable organisation, from 30 per
cent taxation.

My second point is with regard to Sikkim. In Sikkim there are 400 petty traders who have migrated from other parts of India to
that princely State about 100 years back and who now have amalgamated, integrated themselves to the mainstream of the
Sikkimese society. In this year's Budget, the Indian income tax provision has been extended to only these 400 migrated families
whereas it has not been extended to all other Sikkimese people. These families have been enjoying all the rights and privileges
listed in the Sikkim citizenship register and accorded to the Sikkim nationals without any discrimination for the last one century.
But the present Budget proposal of 2008 has exempted Sikkimese people from income tax whereas these migrated people would
be paying this tax. What would be the consequences of it? It is not only the question of just paying some taxes. They are now



being treated as non-Sikkimese, as outsiders. If they only pay the taxes, after some time they will be forced to be driven out of
Sikkim and they will have no other way but to come out of the State. So, my appeal to the hon. Finance Minister is to have a
uniform law for all the Sikkimese, including those who have migrated to that place about 100 years back. So, if income tax is to
be paid, let it be paid by everybody or if it is to be exempted, these 400 families should also be exempted.

I now come to the broad economic policy of this country which was made during the Budget speech of the hon. Finance
Minister. Let us come to the loan waiver scheme. At the time of the Budget speech I had asked the hon. Finance Minister from
where did he get the figure that four crore farmers have been benefited by the loan waiver scheme and how did he arrive at the

figure that Rs.60,000 crore has been waived to the farmers. The Budget speech was made on the 29" February, 2008. The
Finance Ministry, through the Reserve Bank, had asked all the banks throughout the country to give a detailed figure as to how
many people owe how much money to the banks, cooperative societies and to the RRBs.[R24

13.00 hrs.[R2

The Reserve Bank was asked to give a detailed figure to the Ministry of Finance by March 20, 2008. On 29 February, the hon.
Finance Minister declared that loans of four crore farmers have been waived. He also said that loans amounting to Rs.60,000
crore have been waived.

Now he says that it will be waived in the course of next three years. That means he is going to pass on the burden to the
next Government, whereas, this Government is going to take all the credit for waiving loans. Actually, the burden is being passed
on to the next Government. I hope when the hon. Finance Minister will give his reply, he would reply to my points also. I read it
from the newspapers and I know it from various sources that only Rs.10,000 crore have been provided this year and not
Rs.60,000 crore. The rest of the money would be paid by the next Government. We were also told by the officers that during Mr.
Devi Lal's time, the loan waiver was phased over the next two years. So, it was staggered for the next two years. This
Government is just following the same thing.

When we go to the villages, the farmers come to us and say that they are totally confused. They say that the co-operative society
which has given them money, is telling them many things. They do not know what sort of loan waiver they are going to have.
They say that since you are an MP, you are sitting in Parliament and you must have understood it better. So, you just give us the
details and tell us what sort of loan waiver it is going to be. As a Member of the Standing Committee on Finance, I have not got

all the details even from the officers. They told us that they are working out the details and only by 30t June, everything will be
known to everybody. But they assured us that the loan would be waived off. Now loan would be waived to all the farmers who

have not paid back their dues by 29t February, 2008. But what will happen to the farmers who have already paid back partially
or fully? We asked this to everybody. We asked the hon. Finance Minister and the officers also. They said that nothing will
happen. The other day when there was a debate on the 'price rise', we asked this to the Minister of Agriculture also. What did he
say? He said that those people who have already paid back - the honest farmers - partially or fully, there is a provision for giving
two per cent interest subvention to them. So, this is all that we can do and nothing more could be done about that. I would like
to give you one example. In the previous Government in Karnataka prior to the President's Rule, when Mr. Yediuurippa of my
Party was the hon. Finance Minister there. He also introduced a similar type of loan-waiver scheme for the farmers. What he did
there? Those farmers who had paid back partially or fully that money was refunded to the them. If a State Government could do
it, why does the Central Government not do it? I would appeal to the hon. Finance to do this. The farmers are asking us the
same thing to us. They asked whether they committed a mistake by paying back. Those people who did not pay back, they are
getting the benefit and because other paid back and they are honest, they are not going to get any benefit. They are being
penalised. That is why, I would appeal to the hon. Finance Minister to consider this. Is it not the responsibility of the Government
of India to benefit those honest farmers who regularly pay back? They say that it is they who have saved the co-operative
societies . It is because they paid back the money, the cooperative societies are surviving.[R26]

Otherwise it would have been closed like many RRBs. That is why this is my first point and let the hon. Finance Minister respond
to this point, when he replies to the debate on this Bill, as to what he is going to do about those farmers who have already paid
back.

Sir, my second point is on an experience that I encountered in my area. Suppose a co-operative society has given a loan of Rs.
1,000/- to a farmer some five years back. Every year the society people would come and ask the farmer to pay back only the
interest amount. They collect the interest and on paper they show this principal amount of Rs. 1,000/-, taken five years back, as a
fresh loan. Now the rule for waiver, according to the hon. Finance Minister, is that any loan taken before 31 St March, 2007 is
going to be waived. But these loans which are practically old loans but are being shown as fresh loans because every year the
interest on the loan is being collected by the societies and the principal amount is being shown as fresh loans are not going to be

waived because these have been shown in the register as having been paid after 315t of March, 2007. I would like to appeal to



the hon. Finance Minister that these types of practically old loans should also be waived. He should consider this aspect.

Sir, let us take the example of the commercial banks. There is a mandatory stipulation that all the commercial banks in this
country are supposed to lend 18 per cent of their total credit to the agricultural sector as rural credit. But it is most unfortunate —
I being a Member of the Standing Committee on Finance for nine years — that even though year after year we have been making
this point in the Committee, not many banks have come forward to achieve the target of 18 per cent stipulation of rural credit.
Only about one-third of the nationalised banks have achieved this target, whereas the other banks have not achieved it. We have
been making this point to the hon. Finance Minister year after year. It is true that even when our Party was in power no bank
came forward to achieve this target of 18 per cent stipulation of rural credit. But the Finance Minister take the credit for achieving
and over-achieving of doubling rural credit during the last four years. If that be the case, why is it that all the banks have not
achieved the stipulated target of 18 per cent rural credit? What action is the Finance Minister going to take against those banks
which have not fulfilled this target of giving 18 per cent rural credit?

Sir, I would like to raise another very pertinent point here and that is with regard to suicide of farmers. You will be surprised to
know that the farmers in a State like Orissa are not committing suicide. The farmers of Bihar and West Bengal are not committing
suicide and not even in a State like Punjab that you represent. The grain growing farmers are not committing suicide. The
farmers who grow wheat and rice are not committing suicide. It is the farmers who are well off and better off in States like
Maharashtra, Karnataka, Andhra Pradesh or even sometimes in Gujarat are committing suicide. What is the reason for that? The
farmers who are poor are not committing suicide. We have been appealing to the Finance Minister for years for introducing crop
insurance scheme. For the last so many years there was an allocation of a pittance amount of Rs. 100 crore for crop insurance
scheme by the Central Government. Now that amount has been enhanced to something like Rs. 200 or Rs. 400 crore. An entire
block has now been taken as a unit for crop insurance. If the entire block loses its crop, which never happens, then only the
farmers will be eligible to get crop insurance. [R27]

Otherwise, he will not.. But do you believe that in the entire block area, the crop will be lost? Does it happen any time? It
is not only me but almost all the hon. Members of the House have argued several times that gram panchayat should be taken as
a unit. Last time also, we appealed to the hon. Minister and he may remember that in his budget speech, he has said that the
proposal has gone to the Planning Commission, the Planning Commission is looking into it and probably, they will give an
answer. I am asking the hon. Finance Minister as to what happened to his proposal on crop insurance. If he can give Rs. 60,000
crore as loan waiver, why can he not give Rs. 10,000 crore as crop insurance? It is because if a farmer in Maharashtra, Gujarat,
Karnataka or in Andhra Pradesh loses his crop, and if he is adequately compensated by crop insurance scheme, then probably, he
will not commit suicide. He is committing suicide only because he is not getting the price for his produce. That is why, I am
appealing the hon. Finance Minister that he should reply to what has happened to this proposal of ours.

Let me tell him that he and his Party, the Congress Party, took great credit the day he declared that there is going to be a loan
waiver scheme amounting to Rs. 60,000 crore. And the way the Congress Party Members thumped the desks, we thought that
probably everything will break and that they have already come to power for their next term. That is what we thought. But now I
will give him some statistics.

The hon. Prime Minister had gone to Vidarbha and there, he had declared a huge package. What has been the result? After
January 2008, there have been 316 suicides by farmers and 40 farmers committed suicide in Marathwada. The same is the case
in Maharahstra where Congress Party is in power and the hon. Agriculture Minister's Party, the NCP, is a part of the coalition
Government with the Congress Party. In Western Maharashtra, which is comparatively a prosperous area, 31 farmers have
committed suicide. The NGOs from that area say that the figures are much more because not all the suicide cases of farmers are
reported. But the Government there says that these farmers have committed suicide but these are not agriculture-related suicides.
These suicides are due to something else. This is the result of the hon. Prime Minister's declaration of a huge package. Let the
Finance Minister say whether he has succeeded or not. Has his Government succeeded in preventing the suicide of farmers which
is one of the most serious things in this country?

Why has it happened? About 60 per cent of agricultural areas depend on rain. These are all rain-fed areas. The
Government is supposed to make 85 million hectares of non-irrigated land as productive land. How do they make it and for that,
what did they do? The Government has set up a National Rainfed Area Authority last year and the scheme was allocated Rs. 100
crore. This has happened last year How much money has been spent last year for this? Not a single rupee has been spent. An
amount of Rs. 100 cores has been allocated for the National Rainfed Area Authority last year and not even a rupee has been
spent. The Government have now committed that Rs. 2500 crore will be allocated for the National Rainfed Area Authority in the
Eleventh Plan and Rs. 348 crores will be allocated for only this year, 2008-09. That Authority has formed a Rainfed Development
Scheme and it will go in for rainfed area development. Even if we say that Rs. 2500 crores will be spent in the next five years for
the rainfed area development, in the next five years, what percentage of the 85 million hectares of non-irrigated[MSOffice28] are
will be irrigated?



It will be 2.6 per cent in the next five years. The Standing Committee on Agriculture gave its Report in which it has said
that if the Government goes in this way, it will take the Government more than 100 years to cover the whole of 85 million
hectares. So, this is what the Government has planned and this is how the country and the farmers are going to be benefited.

The neglect of the rain-fed area is one of the major causes of resentment in lakhs of people of this country and this could be one
of the major factors for the spread of naxalism also in this country. The exorbitant money that we are spending for importing oil
and other commodities could have been saved if sufficient funds were allocated for the development of rain-fed areas. This is
what I say and this is what the Standing Committee on Agriculture said. Most of the time our hon. Finance Minister is talking
about delivery mechanism and delivery system. This is what the delivery mechanism has delivered to this Government.

I will come to the last point, which is about fiscal deficit. The basic principle of fiscal deficit is that the Government needs to
borrow more than it ought to. In order to contain the fiscal deficit, as has been directed by the FRBM Act, some reforms are
needed in sectors where there are enormous financial burden on the Government. What has been the tendency of this
Government? The tendency of this Government is to augment the revenue on the back of high GDP growth and tax reforms. I
agree that in the last three or four years, there has been a tax buoyancy. The revenue collection has been buoyant at the rate of
around 20 to 30 per cent. That is how all the excess expenditures are covered.

In the Union Budget of 2008-09, the hon. Finance Minister has declared, that the fiscal deficit will be to the tune of 2.5 per cent
of the GDP. It is better than the stipulation of three per cent provided by the FRBM Act. The FRBM Act has provided that by this
year the fiscal deficit should be three per cent. But the hon. Finance Minister says that he is going to further reduce it to 2.5 per
cent. I must congratulate him for that because containing fiscal deficit is one of the ways by which the Government will not
borrow more; and more money could be spent for planned expenditure for the development of society. That money will be going
to social infrastructure. But I am very sorry to say that the figure propounded by the hon. Finance Minister is a gross under-
estimation. I will say that it is an accounting jugglery because these surging fertiliser and farm subsidies are hidden expenses,
expenses deferred to the next so many years. So, you will find that the fiscal deficit figure declared by the hon. Finance Minister is
not correct. Even in 2007-08 the fiscal deficit was 3.66 per cent of the GDP. It is inclusive of "off Budget liabilities". I am
repeating they are "off Budget liabilities". These liabilities are not shown on the Budget figures. Subsidary on oil and fertiliser are
"off Budget liabilities". But actually the hon. Finance Minister showed that there was a fiscal deficit of 3.1 per cent last

year.[MSOffice29]

But actually, if you take the fertiliser subsidy and the oil subsidy which were given last year, it will go to 3.66 per cent and
it is not 3.1 per cent as has been explained by the hon. Minister of Finance. Now, this year's fertiliser subsidy has been pegged at
Rs. 30,890 crore by the hon. Minister of Finance. But the Ministry of Fertilisers is now demanding a subsidy of Rs. 1 lakh crore.
The hon. Minister of Fertilisers and Chemicals, Shri Ram Vilas Paswan, has demanded it and he has been demanding it because
there is a relentless surge of petroleum or Naphtha and urea prices in the world market and there is a carry over of the dues from
the last year.

Then the hon. Minister of Finance knows it that more than Rs. 13,000 crore of oil bonds have been given to the oil companies to
raise the money from the market and to compensate their losses. This bond money will be paid by the next Government. He has
also shifted the responsibility to all the future Governments. Farm, fertiliser and oil sectors have become much more susceptible
to the global changes. It is true. While the burden of the subsidy is going up, this year the revenue buoyancy may not meet the
kind of buoyancy we had last year. Now, nobody expects that this year's GDP growth will be nine per cent. The other day, the
international rating crysil agency has said that the GDP growth this year will be 8.1 per cent. When the GDP growth is going to be
lowa€"it is going to be reduceda€there is also going to be a reduction in revenue collection. So, revenue collection will come
down and the subsidy will go up. So how do we expect that the fiscal deficit will be contained? The Budget Estimates of Gross
Tax Revenues, as per this year's Budget, is going to increase by 17.5 per cent as the hon. Minister of Finance has said. In the last
two years, the buoyancy in the tax revenue was 28 per cent and 25 per cent and this year, the hon. Minister said that it is going
to be 17.5 per cent. Due to the slow down in the economy, the revenue buoyancy could be less than anticipated by the hon.
Minister of Finance also. Even it may not reach the 17.5 per cent increase as expected by the hon. Minister of Finance.

Now, take further example. The hon. Minister of Finance has several times said that there is inflation in this country and it is
because of the supply-side constraint. It is a demand-supply mismatch because food is being imported from outside to feed the
hungry-million of this country. So, is it not the Government just going to pay more money for the high cost of the imported food
items from the foreign country? This has not figured in the Budget, but the hon. Minister of Finance will have to pay in future.
Then, you add to it the Rs. 60,000 crore of the farm waiver scheme. That has not been factored in the Budget also. He included
the farm loan waiver on the last day in the Budget. So, even if we agree to him that there is a cushion of 0.5 per cent in the fiscal
deficit, all these future payments on the surging food imports, subsidy on PDS scheme and then you will be having this Sixth Pay
Commission's Report and on that the Government will also have to pay more money to the Central Government employees.[a30]



The State Government employees will also demand that. Sir, if he includes all these things, the farmers' loan waiver, the
Sixth Pay Commission's future hike in the salary and allowances, the food imported, the excess cost of the food that is going to
be imported, definitely he is not going to contain the fiscal deficit. So, Sir, this UPA Government is going to hand over a weak
fiscal to its successor Government.

The hon. Finance Minister, in his first year's Economic Survey said that he inherited a very good economy. He has admitted
that the inflation was controlled; it was checked and the price rise was benign. Like this, he has praised the previous Government
in the Budget Speech also. I read all those things - what he himself said in his Economic Survey. While he has inherited a very
good economy from the NDA Government, to the next Government he is going to pass on an economy of high inflation and high
fiscal deficit. So, this is a failed Government. This Government has not succeeded. It survives this long, it succeeded to an extent
this long because of the very strong economic measures taken by the previous Atal Bihari Vajpayee's NDA Government. Because
of its failure, because the Left Front is not allowing them just to do anything to resort to any type of economic reforms, this
Government has failed miserably.

So, Sir, this Government has failed and it is going to put the next Government in doldrums. Therefore, I appeal that the sooner
this Government goes, the better it is for the nation.

With these words, I conclude. Thank you.
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Finance Minister knows it.

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): What you said in your speech was a balanced statement. I would reply.
But this is not correct. We have made no change. The UPA Government has made no change in the Crop Insurance Policy that



we inherited from the NDA Government. We want to make a change. We want to move from block towards smaller unit. But
there are considerable difficulties in implementing it. These are being discussed between the Ministry of Agriculture and the
Planning Commission. I have repeatedly said that if a revised scheme comes, certainly the Government will fund that scheme. But
the point is, the Agricultural Insurance Corporation falls under the Ministry of Agriculture. The Ministry of Agriculture is engaged
in discussion with the experts in the Planning Commission. When I do receive a modified scheme, as I said, we will fund it. But I
want you to know that we have made no change in the Crop Insurance Scheme which was implemented during the NDA regime.

SHRI KHARABELA SWAIN : Yes, Sir, I agree. I do not say that there is any change.

SHRI P. CHIDAMBARAM: Then, why are you accusing?

SHRI KHARABELA SWAIN : In our Government also, it was the same thing. I am not accusing.
SHRI P. CHIDAMBARAM: We are doing the best.

SHRI KHARABELA SWAIN : I only informed him that he should not equate.

SHRI P. CHIDAMBARAM: The only other error you committed was when you said, we are giving only Rs.300 crore. We are
giving Rs.644 crore this year.

SHRI KHARABELA SWAIN : All right, Sir.
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SHRI RUPCHAND PAL (HOOGHLY): Sir, we are almost at the fag end of the Budget Session and the different phases of the
budgetary exercise are going to be concluded by the adoption of the Finance Bill. I had made some critical observations when I
participated in the General Discussion, about the inadequacies in the whole approach of the Government. I had commented that
the basic constraint is the mindset of the hon. Minister of Finance who is more guided or rather obsessed with the new liberalised
economic policy which he wants to pursue in India. The more he is vigorously pursuing those policies, the Congress Party as
such is getting alienated. It is being reflected in the political arena in the different election results and otherwise also.

We have been trying to prevail on the Government that they should have taken a lesson from those who are sitting in the
Opposition, who had been revelling on the concept of 'India Shining' while the 82 per cent was the 'suffering India' and the result
had been what you see today, that is, the UPA Government came and the NDA Government had been thrown into the dustbin of
history, what they are now.

We had made some concrete suggestions. We are happy that some of them have been noted. We are disappointed that some of
the major recommendations made to the Government are yet to be addressed properly. For example, the burning issue is
inflation. I am not speaking about the imperfections in the measurement and whether the Government has set up any Committee
to take into account the cess basket for stretching the thing and how the CPI and WPI are unrelated and whether the suggestion
is not being taken into account, although it is more than 55 per cent of our GDP. That is a different issue.

What I want to say is that we have been discussing it. We had a very good, structured debate on the price rise, particularly rise in
the prices of essential commodities, food articles and the Government has been repeatedly saying two things. One is that it is an
international phenomenon, that even in the United States, even in Japan, food ration is there and it has happened because of the



diversion of the agricultural land to bio-fuel etc,

The other day I was reading an article in the New York Times where they have been saying that the single criminal in the whole
development is the speculative trading. Daily, if we take into account in terms of rupees, more than Rs. 40 lakh crore are being
invested and being used in the speculative market. This is eight times more than our annual Budget, if you calculate on an
average.

Our economy is not decoupled, after all. We have seen how the sub-prime crisis is affecting, how the food crisis is affecting, etc.
So, the Government is saying that the food crisis, inflation, etc. are an international phenomenon. It is an old story. Whenever
there was any difficulty it was considered to be an international phenomenon. Terrorism was considered as an international
phenomenon; pollution is considered as an international phenomenon. Today, you cannot escape with that, if you say that there
has been good rains etc. Only yesterday the advance estimates say that it will be around 227 million or a little more. [k36] It is a
good profit. Naturally, the expectation is that inflation is going to be curbed, but still we are seeing that the prices are where they
were.

We have been repeatedly saying that there has been a unanimous recommendation of the Mini Parliament, that is, the Standing
Committee on Food, Consumer Affairs and Public Distribution. They have stated that these are the 25 articles, which should not
be allowed to be traded in the commodities market. They are saying that the Abhijit Sen Committee has been set up, and the
Abhijit Sen Committee has not commented specifically on it. They have only said that the ban should continue in respect of tur,
wheat, rice, etc. But I am told that there has been no concrete reference to the Committee about the problems that we are facing.
If I am mistaken, then I would be happy to be corrected. This is the Report available. The Abhijit Sen Committee had submitted
the Report three months back, but this Government a€| ...(Interruptions)

SHRI P. CHIDAMBARAM : No, it is not correct.
SHRI RUPCHAND PAL (HOOGHLY): You can deny it, and I may be mistaken.
SHRI P. CHIDAMBARAM : I am only saying that it is wrong.

SHRI RUPCHAND PAL: I am open to correction, but still it is admitted worldwide that it is speculative trade. I fully agree with the
hon. Finance Minister -- when he referred to the new situation in Delhi -- that the traders have been saying that we would not lift
any more and we shall contribute more in the market, and they are supported by some political parties. ...(Interruptions) 1 fully
agree with you that speculation, hoarding, black-marketing are State subjects, and the State Government has a role in it. The
Central Government has all along been saying this. But what I want to say is that the Central Government must be very clear
about the specific unanimous recommendation of the Mini Parliament -- cutting across political lines -- that these are the 25
agricultural and food articles that should be kept out of the purview of the commaodities exchange.

Secondly, we have been repeatedly saying that the complex price situation is being further compounded because of this
Government's oil pricing. Here also, it is not that the CPI(M) is only saying this or a section of the Left is only saying this. I have a
copy of the unanimous Report of the Standing Committee. I am depending on the Report of the Mini Parliament, which has
stated that the Government had collected a lot, that is, more than Rs. 40,000 crore as revenue and the Government need not
continue any more. We have written that the customs duty should be nil, and the excise duty should be reduced further instead of
increasing it, and it should be specific instead of being ad valorem. The oil sector should not be considered as a milching cow.
This is our philosophy, and that is the philosophy of this Committee that unanimously recommended it. It is on 'pricing of
petroleum products’, Ministry of Petroleum and Natural Gas, Sixth Report, Lok Sabha Secretariat, Standing Committee,
Fourteenth Lok Sabha. This Government says that we are heavily depending, particularly, on the unanimous recommendations of
the Standing Committee, but we are repeatedly asking you as to why you are not listening to this as it can have a sobering effect
on the market, that is, if you address this particular issue regarding customs.

As regards the excise issue also, some welcome measures are there. For example, we have been demanding that the excise on
essential medicines should be reduced, and we are happy to note that it has been done. Further, in one or two cases, our
demands on issues involving public interest have also been addressed.[r37]

14.00 hrs.

Reduction of CENVAT is a welcome measure but that is not enough. That is not very helpful. The Government needs to have
consider the situation afresh. It seems there is a feeling in the Government that the States are sitting over huge amounts of
revenue after the introduction of VAT. This is not the situation. The State Governments have their own problems, The Sixth Pay
Commission's report is yet to be implemented. We know what has happened following the implementation of the
recommendations of Fifth Pay Commission. Some of the States had gone bankrupt rather and they could not pay the salaries of



their own employees. So, naturally we have been saying that your Budget lacks transparency.

A lot of important items like subsidies and borrowings have been kept out of the Budget. Reckless borrowing and interest
payments is a complex area. I have already commented upon what the Government has done on loan waiver and so I am not
going to repeat it. In the Supplementary Budget, a provision of only Rs.10,000 crore has been made and it is said that the rest of
the money would be provided in a staggered manner year after year which will continue beyond the next general elections.
People do not have any idea about the Government borrowings. Whenever the Government runs into a problem, it borrows.

If you look at the various components of the Budget, about 75 per cent of it is pre-determined. There is hardly any scope for
manoeuvring. In such a situation, there are some basic issues which have to be taken into consideration. We have been talking
about the long-term capital gains. But the Government is sitting tight and saying that they cannot go away. That is because in
that case some of their friends will be very unhappy. We have been insisting on this and the Government is also agreeable to it.
We know the situation with regard to the Double Taxation Avoidance Treaty with Mauritius. I have been a member of the Stock
Markets Scam Committee. I remember that recommendation. We had taken evidence on this. We had been told how our own
money is coming back to us through the Double Taxation Avoidance Treaty with Mauritius. Our own money is going abroad and
our own money is coming back but no tax is being paid on it.

You may have noted that our billionaires are paying less amount of tax than our common people. We have 55 billionaires which
means that they have with them Rs.4,000 crore. They are paying less tax. There are people like Persons of Indian Origin and
Non-Resident Indians. We have a huge corpus of foreign exchange. I do not know the exact figure as of date but it may be 311
billion or maybe more. What to do with that? We are serving the American Treasury in their crisis. Qur own senior citizens put
their money in. Once they are encouraged to go to the share market where they burn their fingers; and then they are asked to
put their money here and there and are taxed heavily. I am happy that at least the limit of personal income tax has been raised in
respect of senior citizens and women which is a welcome step. In these days of high inflation, these are the people - the
pensioners, the senior citizen, the womenfolk, the common people - who are suffering. But, the billionaires are not paying their
taxes.

Strange things are happening. I asked a question long back. I repeatedly tried, maybe four times, to know as to how many
people in our country mention in their annual returns that they have an annual income of more than Rs.10 lakh.[KMR38]

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): I have given the answer.

SHRI RUPCHAND PAL : You have given the answer repeatedly and I have been asking that question repeatedly because no one
with an iota of common sense will accept the reply.

SHRI P. CHIDAMBRAM: That number is small, I agree, but do you agree that after this Government came that number has
sharply increased and we are collecting more taxes and more people are disclosing an income of more than Rs.10 lakh? That
number is still small but I have made efforts in the last four years and the number has dramatically increased. I will give you the
correct number when I will reply to the discussion.

SHRI RUPCHAND PAL : I know that repetition by people like us has at least yielded some result. I can say that at least it has
yielded some result. But if you look at the expenses being made, in single night in some hotel lakhs and lakhs of Rupees are
being spent for marriages. The Government says that it has no wherewithal, commercial intelligence, of course.

After the introduction of PAN and the use of PANAE]..

SHRI P. CHIDAMBARAM: Since it is available now, let me give you the number. Sir, when this Government took over the number
of individuals declaring an income of more than Rs.10 lakh was 97,412 and I had said that it was less than one lakh. Numbers
for the year 2007-08 are not available but 2006-07 assessment year, that is 2005-06 financial year the number is now 1,77,051.
By 2007-08, assessment year 2008-09, I have no doubt this number will be even larger. Therefore, I agree it has nothing to do
with the efforts we have made but it is because of Shri Rupchand Pal and his team.

SHRI RUPCHAND PAL : I do not say like that. Let it be taken as the success of the hon. Finance Minister and his team but at least
discredit may be given...(Interruptions)

SHRI KHARABELA SWAIN : You are lucky. The income was less.

SHRI P. CHIDAMBARAM: Income was less because growth was also less in your Government. That was the reason. The growth
was averaging 5.3 per cent for five years. For six years growth was 5.8 per cent and income was less. In our Government the
average growth is 8.8 per cent, more income and, therefore, more tax.



SHRI KHARABELA SWAIN : You yourself have admitted that it is because you have inherited a very good economy. You may see
what your successor will do.

SHRI P. CHIDAMBARAM: My successor will also be from the Congress Party.

SHRI RUPCHAND PAL : I also compliment the hon. Finance Minister on another issue that is the direct tax today is more than the
indirect tax. This is a great achievement and I fully agree with it. . Indirect tax actually hurts the poor, the common people. He
had been making every endeavour with all his limitations. First limitation is the mindset and obsession. Second limitation is his
team. I shall come to that.

SHRI P. CHIDAMBARAM: Second limitation is mindset and the first limitation is Shri Rupchand Pal.
MR. DEPUTY-SPEAKER: He has rather encouraged you.

SHRI RUPCHAND PAL: I shall come to that later on. This Government has been trying to improve the tax administration. I can
refer to one observation made by this year's Standing Committee that this Government has miserably failed to complete the
computerization programme. It was estimated at Rs.251 crore and was to be completed by June 2006, as far as I remember. It is
2008 now and computerization has not been completed. There has been inordinate delay in this regard. Complete
computerization could have helped. There are inadequacies in PAN also. I had repeatedly asked about the software because there
has been some inadequacy in the software itself. [R39]

Huge expenses have been incurred already. There are more than 13 lakh double PAN cards. Many of them are being misused for
several purposes. Now the Government says that we should make them biometric. It is a good thing. But even before that, the
computerisation programme needs to be completed.

In certain levels, there are continuing vacancies and the Government has not addressed some small and minor problems. Take
for example recruitment rules for customs. For the lack of recruitment of Inspectors and Superintendents, they are stagnating. I
am not going into all the details but I am giving you some of the details. For example, the Sepoys in customs are trained with
guns at par with Constables in CISF and CRPF. But they are not considered as Constables. It is a wastage of human resource. Our
trained people in the customs are repeatedly saying that. I had also written some letters but I do not know whether you have
received them or not. I have made some positive suggestions about vacancies in the Income Tax Department, for having
promotion policy, etc. The situation has improved but it is not adequate. So, there is a grievance. If you reduce the number of
people, then only with machine, you cannot earn revenue. The Department of Revenue should be given a more sympathetic
consideration because they are contributing to your kitty.

Now I am coming to the anomalies in the taxation system. I have a lot of examples but I would give two glaring examples. In the
matter of corporation tax, suppose a private oil company has produced certain quantum of oil and similar quantum has been
produced by a public sector company like Indian Oil or ONGC. The glaring disparity is that the public sector company will have to
pay more in the form of tax than the private sector company. This is because you had promised to have a tax code. The Kelkar
Committee report has recommended some exemptions. You have been advocating that such unwanted and unreasonable
exemptions should not be there. In the corporation tax also, we do find that the statutory obligation is of the order of 33 per cent
but the effective rate comes to 20 per cent. But the public sector undertakings are put at a disadvantage and there is a report that
the public sector oil companies are paying more in the form of corporation tax than the private sector companies. You can
enquire and tell me. I can give you the details. I have the details with me. I am not wasting the time of the House.

There is another glaring example and this is a more glaring example. The marketing companies in the oil sector say that they are
losing about Rs.70,000 crore to Rs.72,000 crore. There is a formula of sharing between the refineries, marketing companies, the
Government and the consumer. The ONGC which has been instructed by the Government is suffering because of that share. The
Department of Income Tax had imposed a tax of Rs.1700 crore annually.[R40]

It will continue. Why should it be so? The Public Sector Undertakings are acting at the instance of the Government. Another wing
of the Government, namely, the Income Tax Department is imposing tax irrespective of the instructions of the Government. I can



give all the other details. The Minister knows about it and perhaps he knows better than me, This is a current issue.

Sir, I would like to give another example here. The Government says that it would give duty concessions to certain refineries who
would complete their projects around 2008-09. The Public Sector Undertakings those who would be able to complete their
projects before time would not get the concessions, but if any private industry is able to complete their refinery projects before
time they would enjoy this concession. This is discrimination. Our Public Sector Undertakings are quite capable of competing with
the best in the world, not just with the best in this country. But there should be a level-playing field. There should be real
autonomy at the Board level. We do find that the independent Directors, I am criticising this Government, as per SEBI rules,
clause 43, are approved by the Government. Government asks the Public Sector Undertakings to pay 20 per cent dividend. They
do not care about the decision of the Board. Now if a Public Sector Undertakings say that it is a Navaratna company and how
could the Government interfere with them, the Government says that your Board has not been constituted so far because you
have no independent Directors. The company comes up with the argument that it is the Government who has not provided the
independent Director so far. It is a strange scenario. The Government himself creates a situation whereby the Board is not
formed, autonomy is not there and then the Government himself accuses the company saying that they have not got a full-
fledged board functioning and so the Government can dictate them. So, the situation is that where there is money they are
diverting the money and getting it back through the Mauritius route and in the process minting money. That is the money of this
country. The patriots who are serving this nation is our Public Sector Undertakings. These are the anomalies and I am drawing
the attention of the Government to these anomalies. Moreover, this is not my comment. This is a comment made by one of the
Chairmen of one of the most prestigious Public Sector Undertakings. This is what is happening. There is discrimination in the
matter of taxation.

Sir, T would like to refer to another point and that is about the electronic sector. I had the occasion to visit some of the Public

Sector Undertakings in Jaipur in Rajasthan. They have done an excellent research work. They have been saying that when they
were to import raw materials they were subjected to a certain amount of tax, but the finished goods that were being imported
were cheaper. In that case, who should buy their products? I am happy that some of these issues have been addressed this year.

I fully agree to that. But there are so many other areas where our people engaged in the small scale industries are at a
disadvantage and cannot really compete with others. Only providing them with a relief of Rs. 1.5 lakhs is not enough. The
Government is not giving them the level-playing field. [R41]

Now let me come to charitable trusts. I welcome them and I fully appreciate them. The definition of charitable trusts is there.
Many big companies are making commercial activities and training activities, and calling them charitable. I fully endorse the view
but still, there are charitable institutes where there may be a mix-up. For example, there are women organisations. They produce
something that is basically charitable and at the same time, they are selling some products. They are internationally reputed
NGOs which are profit-making and at the same time, the money is not being owned by anyone. It is going for the organisation
only, the non-profit organisation. It is true that there is a commercial activity.

Then about educational institutions, I am not saying anything.

MR. DEPUTY-SPEAKER : Shri Rupchand Pal, I want to know whether you have got another member who will take part in the
discussion. You have taken more than half-an-hour.

SHRI RUPCHAND PAL : I have not given any other name. I am not very sure whether the hon. Minister will be here or not.
...(Interruptions)

About the package software and the customized software, I would say the concessions, STPI and others, should be given beyond
2009. One is equating package software with the customized software. I think the Government should have re-look about it. I
know the complex situation and the problem existing.

SHRI P. CHIDAMBARAM: Why should we have a re-look? Give reasons.

SHRI RUPCHAND PAL : It is because in some cases like research institutions and others, they need a dedicated sort of
customized software and they are costly. But they are not much in number but it will involve huge amount of money particularly
with the research institutes. You can exempt the research institutes. That will be good. Research in relation to industrial growth
and all that can be exempted. I am told that the Minister for Information Technology had made a public comment about the
concessions for the small IT sector and that they are suffering. Because of the rupee appreciation, the exporters particularly the
small ones are suffering. I would urge upon the Government that the concessions can be allowed beyond 2009, as has been



reported, but particular attention must be given to the small and medium IT companies.
SHRI P. CHIDAMBARAM : Such IT exemptions should not be extended. ...(Interruptions)

SHRI RUPCHAND PAL : It is all right. But there are areas where there is no contradiction. A good number of Members have
raised it. You look at it in the domestic interest, particularly the small and the medium companies.

I have to say one point about the advance tax and the refund. The Standing Committee has made an observation about bogus
refund and how much bogus refund is involved.

I will come to advance tax now. Suppose someone has, in a particular assessment year, Rs. 50 crore as due. He will deposit Rs.
75 crore as advance tax which is more than that because the listed companies, by the amount of advance deposits, want to
glorify their status in the disclosure form so that the investors may be duped that such is the status of the company. This is one
observation made by a stock exchange expert and he has mentioned something. I can privately tell you the names of people who
are paying huge advance tax which is not due to them. They know that they will get the refund. On these two points, the
Standing Committee has made some observation. The recent instruction by the SBI to deduct TDS, irrespective of the fact that
whether forms 15(a) or 15(g) has been submitted or not and the eagerness with which the SBI is doing it in respect of senior
citizens also, [MSOffice42]should be looked into.

Let me come to Non Banking Financial Companies. Deposit mobilisation is being done. It is being seen that deposit is not
very significant. So, there is one view that they should not be allowed any more, particularly the residuary companies. The
Finance Minister knows what I mean. But when it is being done, some innovative way must be found out so that employees
involved in them are protected. The Finance Minister knows what I mean. The Finance Minister must be remembering I had taken
some of them to meet him. So, NBFC is another area which should be looked into.

SHRI P. CHIDAMBARAM : You mentioned residuary companies.
SHRI RUPCHAND PAL : I mentioned both. They came to you.

Let me come to cooperatives. Cooperatives have approached me and said that their issues should be sympathetically considered.
I am appealing to the Finance Minister to do something.

Let me come to my last point, which is on the price rise. I think this Government will take into consideration this most
important issue. We have given four suggestions with regard to price situation. The Government must understand how serious
we are on the issue of price rise. I strongly believe that this Government will positively respond to our demands so that the
people on the other side who want to create confusion may not have any opportunity to confuse any further.

MR. DEPUTY-SPEAKER: Shri Rupchand Pal, you have given good suggestions.
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SHRI P.S. GADHAVI (KUTCH): Mr. Deputy-Speaker, Sir, I rise to express my views on the Finance Bill, 2008.

Sir, it was the hope of the common people relying upon the promises given by the UPA in their Common Minimum Programme
that the sufferings and the interests of common man would be given top priority and for that their policies and Budget would be
for the benefit of the common man. But after 4 Budgets of the UPA Government we all know as to what is the condition of
common people who are actually reeling under the unbearable spiraling of prices of essential commodities.[R47]

Inflation has risen to the 40 months' high, and it is more than seven per cent as per the Wholesale Price Index. If it is calculated
at the rate of retail prices, it would be more than 25 per cent. For controlling price rise and inflation, whatever measures that
have been taken by the UPA Government in this Budget or in the Finance Bill, which can be said to be all right or not, the answer
comes in a negative.

Even after the Budget of this year, trends in price rise and rise in inflation continues. According to the figures released by the
Government's own Department of Consumer Affairs, in the last one year, in the retail market of Delhi, the prices of various edible
items have risen to a very great extent. I can give you the details. One year back, the price of ground oil per kilogram was Rs. 98
and it is now Rs. 121; in the case of mustard oil, the price increased from Rs. 55 per kilogram to Rs. 79 per kilogram; in the case
of vanaspati, it increased from Rs. 56 per kilogram to Rs. 79 per kilogram; in the case of rice, it increased from Rs. 15 per
kilogram to Rs. 18 per kilogram; in the case of wheat, it increased from Rs. 13 per kilogram to Rs. 14 per kilogram; in the case
of gram, it increased from Rs. 32 per kilogram to Rs. 38 per kilogram; and in the case of tur dal, it increased from Rs. 35 per
kilogram to Rs. 45 per kilogram.

Sir, as per some reports in the newspapers, the Forward Contracts (Regulations) Amendment Ordinance, 2008, is said to be the
prime reason for the recent price rise.

The pity is that the prices of essential commodities have risen due to the effect of the Forward Contracts, and the poor farmers
for whose benefit this Forward Contracts (Regulations) Ordinance was said to have been passed, has not benefited even to them.

Moreover, the UPA Government is cruelly playing with the fate of farmers by passing the Forward Contracts (Regulations)
Amendment Ordinance, 2008, and the Government did not even care to get this Ordinance approved by the Parliament and
allowed it to be lapsed.

Sir, this Ordinance was promulgated before two weeks of prior to the Budget Session. This Budget Session had commenced on
25t February, 2008, and adjourned for 25 days' recess on 20t March, 2008. The Government had no courage to lay the
Ordinance before the House, and ultimately that Ordinance was lapsed on 7h April, 2008.

When the Government can thinks that by Forward Contracts (Regulations) it would control the prices and farmers would be
benefited but this is not happening. Why can the Government not achieve the expected result? It can only be best known to the
Government. We failed to understand it.
14.53 hrs (Shri Varkala Radhakrishnan /in the Chair)

I, therefore, would like to request the hon. Finance Minister to explain in his reply to the following questions:

What was the need and why the Forward Contracts (Regulations) Amendment Ordinance 2008 was promulgated just only two
weeks before the Budget Session of Parliament, which commenced on 25th February, 2008?

What was the urgency to promulgate this Ordinance?

When this Ordinance was promulgated and whether the same was approved by the Parliament within the mandatory time period
or not? If not, what are the reasons for not getting the approval of the Parliament within the mandatory time period?

Sir, the UPA Government is not serious at all to take any effective measures for controlling the price rise, and to check inflation. It
takes only ad hoc and 'too little' and 'too late' actions, which are insufficient to control the price rise and rise in inflation.

Sir, I now come to my next point. The hon. Finance Minister has declared reduction of duties in respect of some items in his
Budget speech. [H48]

My next point that I would like to submit is on Service Tax. We all know the harsh effect of Service Tax which can be termed as



back-door entry for levying tax. The hon. Finance Minister, on the contrary, instead of minimising this hardship, has increased the
net of the Service Tax. In this Budget, he has proposed more services to be covered in the Service Tax net which will increase the
hardship.

I would like to invite the attention of the hon. Finance Minister to one more point, that is, amendment in Section 40 (a) Sub-
section (3) by Clause 9 of the Finance Bill. This will increase the hardships of the common people because we all know that now-
a-days the prices of every moveable and immoveable item have sky-rocketed in the rural area also. Any transaction, if exceeds
Rs.20,000, should be by Account Payee cheque, and if not, then such transactions will likely to attract tax. So, my humble
request to the hon. Finance Minister is that this limit may at least be increased from Rs.20,000 to Rs.50,000.

Sir, myself, other MPs, some private individuals and associations have brought to the notice of the hon. Finance Minister about
the agony that is being faced due to the implementation of Section 40 (a), Sub-Section (ia) of the Income-Tax Act, 1961. The
effect of this Section will affect a large number of people. The victims of this provision have to pay a very heavy amount of tax
and penalties, which are much more than their real income.

I can say of only one instance. In Ahmedabad range Income-Tax Office, the amount was disallowed by invoking this provision of
this Section, and more than Rs.100 crore was recovered, and that too from only 15 people. This Section allows an amount of
Rs.100 crore. Suppose any small transport operator or contractor or anybody fails to deposit the TDS in time, it will attract 35
per cent tax; penalty 35 per cent; and then notice will be served. So, it has created havoc. Yesterday, so many persons had come
to me and they told me that only because of some lax or forgetfulness or something like that or because of whatever may be the
genuine reason, this provision is invoked. In my State, there is a Land Losers Association. They are dealing in some small
business. Now, they have not paid TDS in time. Their income is Rs.26,000. But the penalty and tax is more than Rs.3 crore. How
can he pay Rs.3 crore? So, he has to pay Rs.3 crore. There are so many instances. They have approached the hon. Member, Shri
Madhusudan Mistry and other Members also. Shri Madhusudan Mistry might have represented it, and I myself represented it. That
is why, I am making this request. The implementation of this Section has created so much inconvenience, hardship and agony to
the people. It is unbearable. Public Notice was published for this thing in only February. Prior to that, such notice was never
published. My only request is that hon. FEM. should look into this. Otherwise, this is one instance of Ahmedabad but it can be
applied throughout the country. So, I think lakhs and lakhs of people might be suffering because of this.

Many times we hear from the hon. Finance Minister at the time of Budget that they are going to make simplification in the tax
procedure. But I want to know whether the simplification has been really effected or not. Or, is it creating more and more
complications Budget after Budgets and amendment after amendments? So, instead of simplification, all these things are creating
problems.

On the contrary, some duties are reduced in respect of melting scrap and other parts{m49].
15.00 hrs.

In spite of your reducing the import duty from 5 per cent to nil, on the contrary the prices are going up. So is the case
with steel whose prices have gone up. On the contrary you are talking of the common man but, the hon. Minister of Finance has
reduced excise duty on two wheelers, small cars, hybrid cars from 16 per cent to 12 per cent and also there is a reduction in
customs duty on polished cubic zirconia and rough coral diamond from 10 per cent to five per cent and there is full customs duty
exemption on rough cubic zirconia. I want to ask one thing. For whose benefit are all these reductions are? The same are not for
common man.

Who is the common man? According to the findings of a survey conducted by the National Sample Survey Organisation, ten per
cent of the people of this country, who are living in villages cannot afford to spend more than nine rupees a day. These are the
common men. If a person who earns nine rupees a day, how can he go for the two wheelers and cars and all these things? The
survey further says that 30 per cent of the people of this country cannot afford to spend Rs. 12 a day and 30 per cent of the
people, who are living in the urban areas, cannot afford to spend more than Rs. 19 a day.

Sir, I would like to know from the hon. Minister of Finance as to how much amount of surcharge, which were levied at the rate of
two per cent on education cess on the income-tax, for providing universalised quality basic education and additional surcharge at
the rate of one per cent for secondary and higher education has been collected, and actually utilised for the purposes for which
the same was collected. I would like to know whether it was actually utilised for the purpose for which it was collected or not. I
want to know whether our educational standards have improved or not. Our citizens are paying this much surcharge. What is the
result? We would like to know as to what is the result of this.



I would like to request the hon. Minister of Finance to kindly consider the request made by the Federation of Kutch Industries
Association. Sir, there is this Federation of Kutch Industries Association who have submitted one representation to the hon.
Minister of Finance and they have requested for necessary amendment in the Rule 18 of the Central Excise Rules, 2004 in Sixth
Schedule of Finance Bill, 2008.

Sir, the effective period given in this proposed amendment is from 1.3.2002 to 7.12.2006. But, the departmental instructions
issued by the Board was made public only by way of its Notification No. 37/2007-CE(NT) dated 17.9.2007. This notification was

given on 17.9.2007; but the effective period is from 15t March, 2002 to 07.12.2006. This notification has clarified that 'the rebate
shall not be admissible under this notification to the units availing benefits of notification no. 39/2001-CE dated 31.7.2007'". This
notification was for Kutch region.

Sir, I may submit that the notification No. 37/2007-CE(NT) dated 17.9.2007 can only have prospective effect. But it cannot have
retrospective effect. Therefore, the rebate on the goods cleared for export on before 17.9.2007 should not be denied.

My only request is that they cannot be denied this when the notification was not there. a€| (Interruptions)
THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Please send me a note. I will do it.
SHRI P.S. GADHAVTI : I will send it. Thank you, Sir.

I would, therefore, request the hon. Minister of Finance to kindly consider all my requests. I thank you Mr. Chairman for giving
me this opportunity. I may be permitted to lay on the Table of the House the remaining part of my speech.

MR. CHAIRMAN (SHRI VARKALA RADHAKRISHNAN): Yes.

* SHRI P.S. GADHAVI : Hon'ble Speaker Sir, it was the hope of the common people, relying upon the promises, which were
given to them by UPA in their COMMON MINIMUM PROGRAMME (CMP), that the safeguarding of the interests of common man
would be given top priority, and for that all their policies and budget etc. would be for common man.

But after the four budgets of UPA, we all know what is the condition of common man, who are reeling under unbearable
spiraling prices of essential commodities, and inflation which has risen to 40-month high more than 7% at wholesale price, but if
it is calculated at the rate of retail prices, it would be more than 25%.

For controlling the price rise and inflation, whether measures taken by UPA Government in its budget or this Finance Bill,
are alright or not? Sir, the answer comes in negative.

Sir, even after the budget of this year, trends in price rise and rising of the inflation continue.

According to figures released by Government's own Department of Consumer Affairs, in the last one year in the retail
market of Delhi, the prices of various edible items have risen to very great extent. Details of which are given below :-

Itemof ___ To

Rs./kg. Rs./kg

1. Groundnut oil 98 121
2. Mustard oil 55 79

3. Vanaspati 56 79

4. Rice 15 18

5. Wheat 13 14

6. Gram 32 38

7. Tur dal 35 45

* Laid on the Table.



Sir, as per some reports in newspapers, the Forward Contracts (Regulations) Amendment Ordinance 2008, is said to be
the prime reason for the recent price rise.

Pity of thing is that the prices of essential commodities have risen due to effect of the Forward Contracts, and poor farmers
for whose benefit this Forward Contracts (Regulations) Ordinance was said to have been passed, were not benefited to them.

Moreover, UPA Government is cruelly playing with the fate of farmers by passing the Forward Contracts (Regulations)
Amendment Ordinance 2008, and did not even care to get this Ordinance approved by the Parliament, and allowed it to be
lapsed.

Sir, this Ordinance was promulgated before two weeks of the budget session, which was commenced on 25.2.2008, and
adjourned for 25 days' recess on March 20, 2008, the Government had no courage to lay the Ordinance before theHouse, and
ultimately the Ordinance was lapsed on April 7, 2008.

When Government thinks that by Forward Contracts (Regulations) would control the prices and farmers would be
benefited, but this is not happening; why Government cannot achieve expected result, it can only be best known to Government.

I, therefore, request Hon'ble Finance Minister to explain in his reply :

(a) What was the need and why the Forward Contracts (Regulations) Amendment Ordinance 2008, was promulgated just
only two weeks before the budget session of Parliament, which commenced on 25.2.2008;

(b)  What was the urgency to promulgate this Ordinance;

(c) When this Ordinance was promulgated and whether the same was approved by the Parliament within mandatory time
period or not; and

(d) If not, what are the reasons for not getting approval of the Parliament within mandatory period?

Sir, UPA Government is not serious at all to take any effective measures for controlling the price rise, rise of inflation. It
takes only ad-hoc and 'too little' and 'too late' actions, which are insufficient to control the price rise.

Though, Hon'ble Finance Minister has declared reduction of duties in his budget speech, in short, the details of which are
as under :-

HS FM's Details of items on which| Details of To
Budget duties were reduced
hels reduction of
Para duty
From
1 131 Reduction of duty on 5% Nil

steel melting scrap and
aluminum scrap

2 134 The duty on bactofuges 7.5% Nil
which will increase the
shelf life of milk and
benefit the Dairy
Industry

3 140 In order to support 5% 2%
domestic fertilizer
production, duty is
reduced on crude and
unrefined sulphur

4 150 Hon'ble FM has proposed|Proposed Rs.400 per
for bringing parity in metric tonne 14%
excise duty rates on bulk |ad-valorem




cement and packaged
cement

So, even after proposals of reduction in duties in budget, prices of cement, steel, milk and other items of essential
commodities, have gone up.

Sir, Hon'ble Finance Minister proposed to levy duty on naphtha imported for the use in manufacturing polymers at the rate
of 5%, but the naphtha imported for production of fertilizer will remain to be exempted from duty. What is the effect of this
proposal? Whether the prices of fertilizers have come down or not? Answer is in negative.

At the same time, it is very much apprehended that the naphtha imported for the purpose of production of fertilizers will
be utilized illegally for the manufacturing polymers.

Sir, we all know the harsh effect of Service Tax, which can be termed as back-door entry for levying the tax. Hon'ble
Finance Minister has proposed more services to be covered in this Service Tax Net, which will increase the hardship more.

Sir, amendment in Section 40(a), Sub Section (3) by Clause 9 of Finance Bill will increase the hardships of people, because
we all know that now-a-days prices of every moveables and immoveables have sky-rocketed in rural area also. Any transaction, if
exceeds Rs.20,000/-, then such transactions should be by Account Payee Cheque and if not, then such transactions will likely to
attract tax. So, my request to Hon'ble Finance Minister to increase this limit from Rs.20,000 to at least Rs.50,000 to avoid
genuine hardship in the business transaction.

Sir, myself and many other M.Ps., private individuals, and associations have brought to the notice of Hon'ble Finance
Minister about the unbearable hardships are being faced due to implementation of Section 40(a)(ia) of Income Tax Act, 1961.
The effect of this Section that very large number of victims of this provision have to pay very heavy amount of tax, and penalties
much more than their real income.

Sir, I can say that only in one range of Ahmedabad Income Tax Office, the amount was disallowed by invoking provisions
of this Section is around Rs.100 crore only in case of approx. 50 number of assesses.

I, therefore, request Hon'ble Finance Minister to kindly consider the representations made on this issue very positively and
please see that this very harsh provision be amended immediately.

Sir, I would like to mention here that all efforts made by Hon'ble Finance Minister for simplification of taxation laws are
very nominal and superficial, in the name of simplification of taxation laws, the same have become much more complicated. So, I
request Hon'ble Finance Minister to make taxation laws simplified, in terms of its letter and spirit.

Sir, instead of common man, Hon'ble Finance Minister has reduced excise duty on two wheelers, small cars, hybrid cars
from 16% to 12% and also reduction in customs duty on polished cubic zirconia and rough coral diamond from 10% to 5% and
full customs duty exemption on rough cubic zirconia; for whose benefit all these reductions? The same are not for common man.

Sir, who is common man?
Sir, according to findings of survey conducted by the National Sample survey Organisation -
(i) 10% people of this country, who are living in villages cannot afford to spend more than Rs.9/- a day;
(ii) 30% of people of this country, who cannot afford to spend Rs.12/- a day; and
(iii) 30% people, who are living in urban areas cannot afford to spend more than Rs.19/- a day.

Sir, I would like to know from Hon'ble Finance Minister that how much amount of surcharge, which were levied at the rate of 2%
of Education Cess on Income Tax, for providing universalized quality basic Education and additional Surcharge at the rate of 1%
for Secondary and Higher Education Cess, has been collected, and actually utilized for its purposes for which the same was
collected?

And very serious concern about this is that whether common man gets quality basic Education and Secondary & Higher
Education or not? The answer does not come in positive.



Sir, I would like to request Hon'ble Finance Minister to kindly consider the request made by Federation of Kutch Industries
Association (FOKIA) for necessary amendment in the Rule 18 of the Central Excise Rules, 2004 in Sixth Schedule of Finance Bill,
2008.

Sir, effective period given in this proposed amendment is from 1.3.2002 to 7.12.2006. But Sir, the departmental
instruction issued by the Board was made public only by way of its Notification No.37/2007-CE(NT), dated 17.9.2007. This
Notification has clarified that "the rebate shall not be admissible under this Notification to the units availing benefits of Notification
No0.39/2001-CE, dated 31.7.2007.

Sir, the Notification No0.37/2007-CE(NT), dated 17.9.2007 can only have prospective effect, but it cannot have
retrospective effect, and therefore, the rebate on the goods cleared for export, on or before 17.9.2007, should not be denied.

I, therefore, request Hon'ble Finance Minister to kindly consider the request made by FOKIA positively.

*SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR) : Sir, I thank you for giving me an opportunity to speak on the
Finance Bill, 2008. I am very sorry to say Sir, the long over due need for appointment of an interpreter for Bodo language in Lok
Sabha, has not been made as yet, although Bodo language has already been included in the Eighth Schedule of the Constitution
in 2003. It is very unfortunate. Had I been given opportunity sto speak in Bodo today it would have made one crore Bodo people
living across the whole country very happy. They would have felt that Government of India has indeed a great respects for Bodo
people. I have been compelled to express my views on the Finance Bill in Asssemese aimed at making my Bodo land country side
people understand what I intend to speak out for them.

I feel, in order to strengthen the economy of a country we must maintain fiscal discipline and financial good governance. Even
after sixty years of independence, crores of people belonging to the Scheduled Caste, Scheduled Tribes and other backward
classes of people of the country still remain deprived. They are yet to enjoy the fruits of freedom and benefits of development.
The primary reason for this is the lack of proactive policy decision and initiative on the part of the Government to enhance the
State exchequer by collecting taxes and revenue from the rich capitalists plugging the loope holes of tax evasion. The affluent
sections of people are thriving with black money and the poor people are suffering. Black money has resulted in the escalation of
prices of essential commodities making the poor people the victims.

I do not wish to make a lengthy speech but since I could not participate in the Budget discussion due to my busy schedule within
my constituency. I wish to highlight some of the burning problems faced by the people of Bodoland although they may not seem
to be related to the finance Bill.

The Government of India has decided to set up thirty numbers of new

* English translation of the Speech originally delivered in Assamese.

Central Universities in our country. During the Eleventh Five Year Plan period out of 30, sixteen universities are going to be set
up during 2008-09 financial year itself.. I would like to ask the Government where does the Government want to set up these
universities? Why no Central University has been set up in Bodoland till today? I would like to demand that Government of India
should set up at least one Central University in Bodoland. Besides the Central University Government of India should also set up
one IIT, one IIM, one Medical College, one Institute for Information Technology and a few more number of premier educational
Institutions within Bodoland for the development of Bodoland. The UPA Government has imposed Cess on petrol and diesel for
supporting elementary and secondary education. Crores of rupees have been collected. But what is happening in Assam. The
Government of Assam has not been able as yet to take over more than two thousand numbers of Bodo medium primary, middle
English and high schools due to paucity of funds over the recent past few decades.

Even though the Bodo language was included in the Eighth Schedule of Constitution in 2003 the Bodo medium school educations
it is now on the verge of extinction. I, therefore, demand that the Government of India should provide at least two thousand
crores of rupees to the Government of Assam and the Bodoland administration so that they can take over all the venture Bodo
medium schools. Central Government has made elementary education compulsory for the children up to the age of 14 years. If
necessary fund is not provided, how will the children of Bodoland will get proper education? It is a very serious issue. That is
why I demand that the Central Government must provide Rs.2000 crore for the sustenance and development of Bodo medium
education in primary, upper primary and high school stages in Bodoland. In our Bodoland area, we don't have a single medical



college and our children are deprived of medical education. The Bodoland Territorial Areas Districts comprises of four districts. It
was set up under the Sixth Schedule of the Constitution in 2003. A large number of posts for doctors are still lying vacant in this
area. Doctors from outside Bodoland area do not want to come and serve the people of Bodoland.

Several thousands of people died of Malaria and other deadly diseases over the recent past few decades. I, therefore,
demand that an AIIMS like Institute should be set up in Bodoland. Besides, necessary funds should also be made available for
rural electrification, irrigation, agriculture, road communication and telecommunication projects in Bodoland. Our Bodoland area
is yet to see the growth of industrilalisation and the youths have no job opportunity. Lack of employment opportunity has
compelled the youth to join militancy. I, therefore, request the Government to take up concrete measures for setting up of some
viable industries in our Bodoland. There was a time when our Bodoland area was very rich in betel nut cultivation. But recently
betel nut crop has been affected by diseases making the nut growers incur heavy losses. Government should, therefore, take
necessary steps for the protection and development of betel nut cultivation, the way it extends help to tea, rubber and coffee
cultivation. It is really a matter of great regret that prices of all essential commodities are rising day-by-day. I demand that the
appropriate steps should be taken to control the spiraling price rise. Moreover, due to floods and erosion our entire region
including Bodoland face a lot of problems every year. Therefore, Government of India should provide at least rupees two
thousand crores to the Assam Government and also to Bodoland administration to tackle the problem of flood and erosion. 1
would like to mention, Sir, the Government of India has announced that by the year 2010 we will be economically very
prosperous. But unfortunately, in my area we don't have a single airport. I, therefore, demand that an airport should be
constructed in Bodoland as soon as possible. In our country we are facing the problem of corruption. And at the same time we
are also having the problems of adulteration in food items and spurious medicines. We should check these activities. Even if India
emerges as a strong economy by the year 2010, how will it be beneficial for the people? What is happening in Delhi today?
Poisonous substance has been added to the vegetables. Why these have not been stopped? Milk is also being adulterated. The
adulterated food stuff has affected the health of our people very badly. Through you sir, I would like to know from our Hon'ble
Prime Minister and also from the Hon'ble President from which farm they get milk and from which shops they get vegetable? I
would like to add, Sir, the Government should not impose any tax on the yarn which are used by the tribal girls and women for
weaving clothes, Several thousand Bodo (mech) people are also living in our neighbouring country Nepal. They also want to wear
their traditional Bodo dress and clothes in that country. But the Nepal Government levies heavy custom duty on the yarn from
which these traditional dresses are woven. I, therefore, urge upon the Government of India to make a request to the Nepal
Government not to levy any custom duty on the yarn and traditional Bodo clothes and attires as well that are to be imported to
from India. I would also request the Central Government not to levy any duty on the yarn used in the production of these
traditional dresses in our Norht Easternregion Government should not levy any duty on the items imported by our tribal traders
in our North Eastern States. Besides, if we want tourism to flourish in NE region, then Government should stop imposing service
taxes. Sir, I don't wish to speak much. To conclude, I would like to say Sir, Let the SCs and the STs and other backward people
should also be given a chance to enjoy the fruits of our 'independence'in the next 60 years the way it has been enjoyed by the
upper class people. I demand that more funds should be allocated for the development of the people of Bodoland.

MR. CHAIRMAN : You have been given undue preference because you come from Bodo Land of North-East.

SHRI BIKRAM KESHARI DEO (KALAHANDI): Sir, I thank you for giving me this opportunity. When we are discussing the Finance
Bill, I would like to speak about the loan waiver for farmers which is restricted to the farmers owning 2.5 hectares of land. No
doubt, it is a welcome measure but I think the farmers whose only occupation is agriculture and their livelihood is farming are
not going to benefit from this waiver scheme because it is restricted to 2.5 hectares of land. As agriculture is a State subject,
every State is guided by different land reform patterns. Now it is enshrined in the Sixth Schedule of the Constitution. I would
request the hon. Finance Minister to look into it. This is like a one-time settlement involving entrepreneurs and the bank.[R50]

It is like a one-time settlement. It will neither help the agriculturists to improve their economic conditions, nor will it help the
Government to achieve a growth rate of four per cent. The NDA Government tried its best and achieved a growth rate of one per
cent and today this Government has achieved a growth rate of 1.2 per cent. But that is not sufficient. Agriculture is the mainstay
of our economy and therefore, if the Government wishes to bring about vibrancy in the economy we have to strengthen the
agriculture sector. Our agriculture is dependent upon rainfall. Most of our areas are rainfed and is largely linked to credit. The
farmers have to depend on the rural banks and the co-operatives because these institutions are the backbone of credit in the rural



areas. Then there are issues like production and procurement. All these things are inter-linked. I am sorry to state that under the
UPA Government nearly 3,000 to 3,500 Rural Gramin Banks have stopped functioning. I would like to request the Government to
kindly

open more Regional Rural Banks in the rural areas so that the agriculturists get the benefit of credit. Otherwise what will happen
is that they would have to necessarily approach the moneylenders for credit because they do not have any other profession
besides farming to pursue.

I am happy to note that this Government proposes to build up a cold chain and is giving an infrastructural status to cold chain
and cold storages. But the Government should give concessions for the machinery that is being imported for the cold chain. The
Government should reduce the Excise Duty, Custom Duty and Import Duty so that the right machinery could be imported for the
food items and the processed items so that they compete with foreign players. By this the farmers could get 20 per cent more
income. The Government has to provide them with a security shield.

Sir, there was a deliberation going on between the hon. Finance Minister and Shri Swain regarding insurance policy. It was for
the first time in the history of independent India that during the regime of the NDA Government crop insurance cover was
provided to a non-loanee farmer. But that was insufficient because the Farmers' Forum had demanded that to determine the
insurance cover for failure of a crop a village should be treated as a unit and not even a Panchayat. Block is a very big unit
keeping in view the vagaries of weather. Sometimes within a periphery of 50 kilometres one may find a hail storm in one place
and may not experience the same some 10 to 15 kilometers away from there. So, such sporadic behaviour of the climate has a
definite impact on the farmers and their livelihood. So, a village should be treated as a unit to determine insurance cover. Again,
I would like to mention here that only three crops, namely, rice, wheat and cotton has been chosen for providing insurance.

MR. CHAIRMAN : Shri Deo, you may continue your speech next time.

SHRI BIKRAM KESHARI DEO : Sir, all right. I will continue the next day.
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